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WMWY ¥, 39 fO9RT @7 Ifga e WigsmR(TUl)¥—1(3)—2 /2017, ORI 29—09—2017 ERI
JfeRIfrd fRorare ueer orefivRel dedg ¥ar/us (@111, RTSufya) wiem 99, 2017 # QiR
eed oA & fory ffelRa fam a9ra €, stenid—

1. (1) 39 Al &1 |ifa T fRAEe U iRy Wede |dr/us, gu—dl, e
(fa<frar <Femer) e, 2024 2 |

(2) ¥ | oA (i), BAEd Uee # e USeH & AN 9 U 87 |

2. fmad uQwr orfivRer \edg ¥/ ug (ai—II1, JRTSTafd) u_ietm 94, 2017 #—

() o\ 3 @& Su—fmm (1) & B8 @1 (1) & X ) AEfaRad @m Sie,
qTq—

"HETIH 5T HR TG IMTHRT MBI

(i) o9 3 & U\ (2) @ &9 F= (@) & ©IF W) Efaiad @ s,
Ferfe—

qeg et (forled)—

A= Sareil ok ugi @ forg eafdil & siftm =9+ 3g 9= e (foRd)
JMANT §RT \AIId &I ST | OIeT &1 0¥ 3R UIashA UAT BRI SiT
aRfdre (ardifSa)— Hﬁﬁﬁﬁ%%lﬁﬂﬁﬂﬁ@mﬁaﬁ%@ﬁﬁmﬁww
JfEd & |HS S O % (& 98 R YRl 4 Adferd (G )
Frei Uferd 3fd iR Udd UR H HF | &H Udi ufaerd 3fd ifigrd [
PR |

(it) o\ 4 & SU—Fam (2) & @ve (@) & WF R fAferRaa war s, sefq—

‘g W (forRga) o, srnafefl &1 e gRT SAIfuTd Sfdl & AR ART @&
%9 H AN RT GAldg AT ST | 3] B aRTERT B &M |, ARE BT HH
R[S RIeT H TS Iaad Bl & IR AR fhar g | afe uRfAw
el H UTe 3 AT FAM g, A S aredi Y H WS B, 99 Iy H BiS
FREdl | FUWR @ S| R fAtre a1 & fo el & Sxfd a-d
T SD T EHE u=e (3fe) # sifferad e, (afe @i 81), &1 39
el @ orefi| uel & forg e & UGk ¥ edes Uwy WRd dxd 999,
fFr=foRad eal & et a=Id wU 9 & H @l Se——

() 7 @l & s fAsnfUd ual & foy andefl g1 438 wienm & fory
JATIET U B HI, AT URU H JAEO AR HH gl w0
S /USRI & ST &R 39 ST &l § S Y IR @
HATAR ARE & A 9 el &1 I3 3 S | U IR S1feme 2
Td fby S IR T S99 Bls URGd= /Heed Jd el fhar
ST 3R 59 9w+ # bl argrded wR faar w81 fhar e |

(i) erafdfai &1 wact S Ual & forg iR I %A H, S I/ ARHAM L=
SUERIA &A1 8, a9 & folv faarT SQam | e & § S99 gRT
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gfofa =721 fdy g frell ug @ folw 9 T2 @ drav & AR & $9 9 9
ST UG & AF & fog U €, 89 W AR A8 fdHar e |

(iii) afe frel apedl 71 I &H 9RI% ®U W WRaR TR el fhar & a1

A 1 ID TR & AT URga fvar 3§ a1 W oH H B
feq / a1fedm, S A1 81, e 81 fhar € a1 99 99 Y&l & fory
S HH H e S S 9 fages § gEee fhy e g

(iv) Fram 6 @& Su—fm (2) & e W fFEferRaa war s, srfq——
“RIAGH AfeE EAT—
Jdt & U YRT H dig IT Y 9 qvsd & i grr A
felt faeafaamera a1 W & & fSfH g1 enfid o=y Aférs axem I
faeafdency srgar AN ARAFTH, 1956 &I OR1 3 & JE0H =GN Sre
fazafaemera, ¥ Edae @) UMY @eg 8 ARy |

feu——aqailyie iR de-ildl AN, S T WRGR gRT IJHIRIP IT db-ild! SuTfe

D FHGed A UK ©, Y@ drel wgefl A1 ullerm H yawr & fo ury g |

(v) o\ 13 @& Su—few (2) & e R f=falaa @ smom, seifag—

‘RHEd U @ qayd ANl 9 GElRd onafei dl SHEE JEIo—ud
(fxarst afdfhac) iR fRarae uewr @ gd dfal & soft & foy smReor o

ygfaar &1 <Er &4 b forg e dapll 93U Uidisil dwR, V& iR
AR &1 aRG &1 a1ad qoi fJaRer Ugd &A1 B8R | 13—02—2020 I AT

SS geard ol fhy U e afdw @ ifteN! (THUHHNSNGN.) &
T Wl & T IS U HRA B TAOT Bl U Gy A Her T weeAr gnf |

(vi) IRREIE—II & v W =g v@r Sem, serfq——

g RIS BT HGUS / UG ash

1.

YoR—1 ST (TRIRFTA—03 ©e)

IS BT DT A AR TR B SYANT DI &HcT BT IR HRA B forg
ey (feotrgH) fdhw U Ul @& SR o & forw spwafefal @1 03 &¢ @t
THI M| {B U S da wida, ([Faem) Mgl a@sm o S
gHAT, WEYUl IR HH HEAYUl & HE IR PR DI &Fal IR Ey
fora= @1 erHar &1 weT BRA B e f TR fpy S |

T ARG —IRIY I7 Gergor & forv feiRa fvar s | gfera ud
g e & fore 2 feam e JFfHTH FH—150.

YR— | | R (RuRTTa—03 ©e)
(i) IS argews &1 fBal # arara
(i) <Y wTene @ Ter iR T # S 9T H aran
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(iii) ver (Freie, gemar, et onf) 3rferameH 3fd—150.

3. UR-III (M= SF-03 ©ic)

fearae uewr &1 gfueN, e iR AmfTe—enfe e | I e
IR e & FHAMRIG T8l TAT S9d d=l-1d Usgall § e
AR TG AT & U Aval &1 = Roraa sfver ye Rifea afed o
@ 1 Fahdl 7 o RN i dente fvg @ R s = fean
g TR ¥ 9Rd & Yd siaerd (1857 & UTEN), WRAE WA,
ARARI ST, IRA B ffaReAT AR R & Pt o Wwd & T
A affafera B, R snaeft fae srgas & fm Sar < & wem g
3R HETAT T BT Refreli R ge 8 | fAHTH 3h—200"

(vii) gRRMe—III &1 &g fHar o
3T T,
e Afea (H1fd) |

[Authoritative English text of this Department Notification No. Per(AP)-C-A(3)-4/2019 dated 09-
4-2024 as required under clause (3) of Article 348 of the Constitution of India.

PERSONNEL DEPARTMENT
(AP-III)

NOTIFICATION
Shimla-2, the 9th April, 2024

No. Per (AP)-C-A(3)-4/2019.—In exercise of the powers conferred by proviso to Article
309 of the Constitution of India, the Governor of Himachal Pradesh, in consultation with the
Himachal Pradesh Public Service Commission, is pleased to make the following rules further to
amend the Himachal Pradesh Subordinate Allied Services/Posts (Class-
ITI, Non-Gazetted) Examination Rules, 2017, notified vide this Department Notification No.
Per(AP)-C-A (3)-2/2017 dated 29th September, 2017 namely:—

1. (1) These rules may be called the Himachal Pradesh Subordinate Allied
Services/Posts, Group-C Examination (Second Amendment) Rules, 2024.

(2) These Rules shall come into force from the date of publication in the Rajpatra (e-
Gazette) Himachal Pradesh.

2. In the Himachal Pradesh Subordinate Allied Services/Posts, (Class-III, Non-Gazetted)
Examination Rules, 2017,—
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(1)

(i)

(iii)

For serial No. 1 of sub-rule (1) of rule 3, the following shall be substituted,
namely:—

“Assistant State Taxes & Excise Officer.”
For clause (b) of sub-rule (2) of rule 3, the following shall be substituted,
namely:—

“Main Examination (written)—

For final selection of candidates for the various services and posts main
examination (written) shall be conducted by the Commission. The scheme of
examination and syllabi shall be as specified in Appendix II. No candidate would
be considered to have qualified the written test unless he obtains 40% marks in
aggregate in all papers and at least 35 % marks in each paper.

For clause (a) of sub-rule (2) of rule 4, the following shall be substituted,
namely:—

“The candidates will be listed by the Commission in the order of merit, according
to the marks obtained by them in the main Examination (Written). In the event of
tie, order of merit shall be determined in accordance with highest marks secured
in the Preliminary examination. If the marks obtained in Preliminary Examination
are also equal, then candidate who is senior in age will be placed above the
candidate junior in age. While recommending a candidate for a particular service,
due consideration will be given to the preference, (if any), expressed by him/her
in the preference sheet, at the time of submission of Application Form in response
to the advertisement for the posts under these rules, subject to the following
conditions:—

(i) Preference list for the posts advertised under these rules, as mentioned in the
Application Form shall be filled in/indicated by the candidate at the time of
submission of application form for the main examination and the candidate
will be selected in the order of merit according to the order of preference list.
Once the preference list has been submitted, no change/amendment therein
shall be permitted and no representation will be considered in this regard.

(i) The candidates will be considered for selection only for those posts and in
the order as indicated by him/her in the preference list. They will not be
considered for any post not mentioned by them in the preference list,
irrespective of the fact that in the order of merit they are eligible for selection
to those posts.

(ii1) If a candidate has not submitted the preference list duly filled in, to the
Commission, or has submitted the preference list without his/her signature or
has not expressed any choice/preference whatsoever in the preference list,
will be considered for all posts in the order in which these have been listed in
the advertisement.”

(iv) For the clause 2 of rule 6 of the following shall be substituted, namely:—

“Minimum Educational qualification:—
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A candidate must hold a bachelor degree of any of the Universities
incorporated by an Act of the Central or State Legislature in India or other
Educational Institutions established by an Act of Parliament or declared to

be a deemed university under section 3 of the University Grants Commission
Act, 1956.

Note:—Candidates possessing professional and technical qualifications, which are
recognized by the State Government, as to professional or technical degree, would also be eligible
for admission to the examination.”

(v) For sub-rule (2) of rule 13, the following shall be substituted, namely:—

“The candidates belonging to Ex-Servicemen of Himachal Pradesh will have to
furnish Discharge Certificate and full detail in respect of their P.P.O. No., Rank,
and date of retirement from the Defense Services to claim the benefit of
reservation for the category of Ex-Serviceman of Himachal Pradesh. The Short
Service Commissioned Officers (SSCOs) released on or after 13-02-2020 shall
also attach a copy of proof of having received gratuity at the time of main
examination.”

(vi) For Appendix-II, of the following shall be substituted, namely:—

“Standard/Syllabus of Main Examination

1.

Paper-1 English (Conventional- 03 Hours)

Candidates will be required to 3 hours answer questions designed to test their
understanding of English and workmen like use of words. Some of the
questions will be devised to test also their reasoning power, their capacity to
perceive implications their ability to distinguish between the important and
the less important and to write an essay. Passage will usually be set for
summary or précis. Credit will be given for concise and effective expression.

Maximum Marks-150.

2. Paper-1I Hindi (Conventional -03 Hours)

(i) Translation of an English passage into Hindi

(i1) Explanation of Hindi passage in Prose and Poetry in same language.

(ii1)) Composition (Essay, Idioms, correction etc.)
Maximum Marks-150.

Paper-III (General Knowledge -03 Hours)

History, Geography and socio-economic development of Himachal Pradesh.
Knowledge of current events of National and International importance and
of such matter of every day observation and experience in their scientific
aspects as may be expected of an educated person who has not made a
special study of any scientific subject. The paper will also include questions
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on Modern History (From 1857 onwards) of India, Indian Culture, Indian
Polity, India Economy and Geography of India of such nature as candidates
should be able to answer without special study and questions on the
teachings of Mahatma Gandhi.

Maximum Marks-200"
(vii) The appendix-III shall stand omitted.
By order,

Principal Secretary (Personnel).

eTH FRIGRT SUSIGRI AR TG 999 dedieer fgda gof, agdia e,
fSrer sARYR (Bovo)

B S0 : 02 /2024 TR SRR : 19—03—2024

2N g& H G Tq T, Fardl 11 qafSgl, HIGT Biecll, SIPER bR, Tedld Ae,
fSterm gHRYR (B0 o) |
ERIG]
SIGACER|

T —umeiHT—u3 SR GRT 13(3) S UG Jg USHHROT AR, 1969,

3N g M A Toq <, Fardl 19 wafsadi, |Gl dredl, SThER heR, dedld Aa,
1 RYR (B0 Y0) FT 3Mde—ua G Radre 9 AUI—Ud HAied $69 HRITGI H UG 83l ©
f& g8 il & fafdr faid 01—01—1950 @I UM U= Hciss & Rdls H o &l Al
HPT TAT g8 374 AU Iad o Al faAid 01-01—1959 BT UM UaRAT 3HCIES § GOl HRATT
=TE & |

3d: 39 TGN Tolc §RT MH SHaT & giod f&ar oar & & afe ot afdm &
SWIad G M Y3 T80 g9, arft i vafewi, dien diee, SHeR doR, dedid ATeI,
e RER (R0 Uo) @1 <=1 fIfYr fa=iids 01—01—1959 &I U UIRIT 3Fciss & Rars H
T B IR Bl AR B A I§ TATATT / Thlolds &b 24—04—2024 BT TeAIAd BIATA
e, fo7elm BHRYR H U 11.00 g0 IURIT BIBR AUAT IoR UL HR Fhal © | AM Sdl DI
IR F BIg IoR /TR 7 A B FId H THaRWI HRIAE] A H oy ST TaHq A
Dised @ oA A &6 01—01—1959 BT U AT 3FTelEs H Tof B & AQY FRARAR
qiRd &R Ay S |

YT FIATR AR JGTAd G WX EWIER ¥ 31T Q1% 19—-03—2024 BT TRI BT |

e FEIEIRT / —
FHRIBRY TUSTRIGRY TGN,
vqq A9 dediear fgdi Soft,

dediel e, f57er s9RYR, 200 |
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M HRIBRT SUSIIGRI AT Ud FARId deNleaR, dadiel Ak,
Rrer g9RYR (Ro Wo)

B o :

ST Wil <dl g1 Sform WM, A8Td dRR, STHER R, Jgdid AraM, e giRYR
(fRo wo) |

ERIE
JATH ST-d

T —umeiAT—u3 SR GRT 13(3) 571 UG Jcg USHHROT AR, 1969,

[N [aN

ST UIaT <dl g1 Bferd I, A8l R, SIHER dRR, dedld AreM, e sARR
(B0 90) &1 MMdeT—ux T Rble 9 AYI—ud Aled 369 PRI H U g & | Sl Uil
<41 gAY Bferar X1 AU o Al QP 05—04—1952 DI UM GaId dRR & Reble H gol A8l
PRAT D! qAT I8 37 AUl Saq oA Al fais 05—-04—1952 &I WA UM dardd R H
TSl PRAMT e & |

3§ ARBRI Toic $eA8R §RT 3 ST I rord fhar Srem © o afe fadr afad
Al Bferar M @ o Al Qe 05—04—1952 BT UM d=IA
TRR & RPrS H g9l B IR PIs AU & A I8 TATAdT / Thleid fedid 21—04—2024 Bl
qedle HraTed AR, [Tl S9RYR # U 11.00 dof IURT BIHR AU IoR U R FHT o |
3 THAT BT 3R H Py IOk /YRS 7 A DI I H YHaRWI HRIATE] JAA H ATy ST
T AT diar <dl gE Sferar kM B o Ay f3F1d 05—-04—1952 B UTH YA BRIR H &GOl
B D I FIAFER UIRd HR Y S |

%
:
T
3§

g TOIC ST AIER JMQTAAd 9 AY SRR W 379l faid 20—03—2024 BT SIRT BaT |

R ¢ AT FXATEIRT / —
AER PRIBR] TUSTIIBT,

dedilel e, fo7elr g9RYR, 2o vo |

In the Court of Dr. Rohit Sharma, HAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, District Hamirpur (H.P.)

In the matter of :

1. Naval Kumar age 27 years s/o Sansar Chand, r/o Village Ghandoli, P.O. Kanerar,
Tehsil Sujanpur, District Hamirpur (H.P.).

2.  Tamana age 22 years d/o Jasbir Singh, r/o House No. 2383/13, Gali No. 02, Bagh
Rama Nand, Amritsar Punjab .. Applicants.

Versus
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General Public

Application for the registration of marriage under section 16 of Special Marriage Act, 1954
(Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Naval Kumar age 27 years s/o Sansar Chand, r/o Village Ghandoli, P.O. Kanerar, Tehsil
Sujanpur, District Hamirpur (H.P.) and Tamana age 22 years d/o Jasbir Singh, r/o House No.
2383/13, Gali No. 02, Bagh Rama Nand, Amritsar Punjab have filed an application alongwith
affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as amended
by the Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their marriage
ceremony on 30-06-2023 at Village Gali No. 02, Bagh Rama Nand, Amritsar Punjab as per Hindu
Rites and Customs and they are living together as husband and wife since then. Hence their
marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 25-04-2024. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 19-03-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.).

In the Court of Sh. Sandeep Singh Chandel, Tehsildar-cum-Executive Magistrate, Dhatwal at
Bijhari, Hamirpur (H.P.)

In the matter of :

Karmi Devi
Versus

General Public
Notice to General Public :

Karmi Devi d/o Sh. Lohku Ram, r/o Village Kalwal, Tehsil Dhatwal at Bijhari, District
Hamirpur (H.P.) has applied in this office for the entry of date of birth which has taken place on
10-09-1965 but due to ignorance could not be entered in the record of Gram Panchayat Kalwal. The
applicant in support of the facts of the event has submitted the requisite documents and the same
have been perused accordingly. General Public is hereby informed through this notice that if
anyone has any objection regarding the entry of date of birth of the applicant i.e. 10-09-1965 they
can either in person or through counsel can file their objections before the undersigned within 30
days from the issue of this publication, otherwise the matter shall be proceeded further accordingly.
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Issued under my hand and seal of the court on 18-03-2024.

Seal. Sd/-

Executive Magistrate,
Dhatwal at Bijhari,
District Hamirpur (H.P.).

In the Court of Tehsildar-cum-Executive Magistrate, Dhatwal at Bijhari, Hamirpur (H.P.)

In the matter of :
Meeran Kumari
Versus
General Public
Notice to General Public :

Meeran Kumari d/o Late Sh. Sohan Lal, r/o Village Nandal, Tehsil Dhatwal at Bijhari,
District Hamirpur (H.P.) has applied in this office for the entry of date of birth which has taken
place on 01-07-1967 but due to ignorance could not be entered in the record of Gram Panchayat
Dhangota. The applicant in support of the facts of the event has submitted the requisite documents
and the same have been perused accordingly. General Public is hereby informed through this notice
that if anyone has any objection regarding the entry of date of birth of the applicant i.e. 01-07-1967
they can either in person or through counsel can file their objections before the undersigned within
30 days from the issue of this publication, otherwise the matter shall be proceeded further
accordingly.

Issued under my hand and seal of the court on 21-03-2024.

Seal. Sd/-

Executive Magistrate,
Dhatwal at Bijhari,
District Hamirpur (H.P.).

In the Court of Tehsildar-cum-Executive Magistrate, Dhatwal at Bijhari, Hamirpur (H.P.)
In the matter of :
Balbir Singh
Versus
General Public

Notice to General Public :
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Balbir Singh s/o Late Sh. Prem Singh, r/o Village Sudar, Tehsil Dhatwal at Bijhari, District
Hamirpur (H.P.) has applied in this office for the entry of date of birth which has taken place on
01-04-1963 but due to ignorance could not be entered in the record of Gram Panchayat Dhangota.
The applicant in support of the facts of the event has submitted the requisite documents and the
same have been perused accordingly. General Public is hereby informed through this notice that if
anyone has any objection regarding the entry of date of birth of the applicant i.e. 01-04-1963 they
can either in person or through counsel can file their objections before the undersigned within 30
days from the issue of this publication, otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 21-03-2024.

Seal. Sd/-
Executive Magistrate,

Dhatwal at Bijhari,

District Hamirpur (H.P.).

In the Court of Sh. Sanjay Kumar, H.A.S., Marriage Officer-cum-Sub-Divisional
Magistrate, Bhoranj, Distt. Hamirpur, Himachal Pradesh

1. Surender Kumar s/o Sh. Rattan Chand, VPO Dungri, Tehsil Bhoranj, Distt. Hamirpur
(H.P.) aged 35 years old.

2. Savita Rani d/o Mohinder Singh, r/o House No. 73, Village Sohri-III, P.O. Sohri,
Tehsil Barsar, District Hamirpur (H.P.) aged 29 years old.

Versus

General Public

Surender Kumar s/o Sh. Rattan Chand, VPO Dungri, Tehsil Bhoranj, Distt. Hamirpur
(H.P.) aged 35 years old & Savita Rani d/o Mohinder Singh, r/o House No. 73, Village Sohri-III,
P.O. Sohri, Tehsil Barsar, District Hamirpur (H.P.) aged 29 years old have filed an application
alongwith affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as
amended by the Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their
marriage ceremony at Shiv Mandir Bhiar, Tehsil Bhoranj, District Hamirpur on dated 10-02-2024
as per Hindu Rites and Customs and they are living together as husband and wife since then. Hence
their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objections personally or in writing before
this court on or before 29-04-2024. After that no objection will be entertained and marriage will be
registered accordingly.

Issued today on 20-03-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.).
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In the Court of Sh. Sanjay Kumar, H.A.S., Marriage Officer-cum-Sub-Divisional
Magistrate, Bhoranj, Distt. Hamirpur, Himachal Pradesh

1. Raj Kumar s/o Sh. Pawan Kumar, Village Dadu, P.O. Baroh, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) aged 24 years old.

2. Tanuja Rahi d/o Sh. Bhag Singh, Village Hawani, P.O. Bhambla, Tehsil Baldwara,
District Mandi (H.P.) aged 22 years old.

Versus

General Public

Raj Kumar s/o Sh. Pawan Kumar, Village Dadu, P.O. Baroh, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) aged 24 years old & Tanuja Rahi d/o Sh. Bhag Singh, Village Hawani, P.O.
Bhambla, Tehsil Baldwara, District Mandi (H.P.) aged 22 years old have filed an application
alongwith affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as
amended by the Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized
their marriage ceremony at Santoshi Mata Mandir Kot, P.O. Bhareri, Tehsil Bhoranj on dated
08-02-2024 as per Hindu Rites and Customs and they are living together as husband and wife since
then. Hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objections personally or in writing before
this court on or before 26-04-2024. After that no objection will be entertained and marriage will be
registered accordingly.

Issued today on 20-03-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Sh. Sanjay Kumar, H.A.S., Marriage Officer-cum-Sub-Divisional
Magistrate, Bhoranj, Distt. Hamirpur, Himachal Pradesh

1. Sunil Kumar s/o Joginder Singh, Village Tooh, P.O. Dungri Tehsil Bhoranj, Distt.
Hamirpur (H.P.) aged 29 years old.

2. Laxmi Pal d/o Sh. Santosh, House No. 563 B, Railway Colony, Jalandhar-I, Jalandhar
Panjab aged 21 years old.

Versus

General Public

Sunil Kumar s/o Joginder Singh, Village Tooh, P.O. Dungri Tehsil Bhoranj, Distt.
Hamirpur (H.P.) aged 29 years old & Laxmi Pal d/o Sh. Santosh, House No. 563 B, Railway
Colony, Jalandhar-1, Jalandhar Panjab aged 21 years old have filed an application alongwith
affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as amended by
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the Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their marriage
ceremony at Baba Sidh Chano Peer Dukh Nivaran Mandir, Aghar, Distt. Hamirpur on dated
21-09-2023 as per Hindu Rites and Customs and they are living together as husband and wife since
then. Hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objections personally or in writing before
this court on or before 26-04-2024. After that no objection will be entertained and marriage will be
registered accordingly.

Issued today on 20-03-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Sh. Manish Kumar Soni, H.P.A.S., Marriage Officer-cum-Sub-Divisional
Magistrate Hamirpur, Himachal Pradesh

In the matter of :

1. Abhishek Kumar s/o Sh. Jeet Ram, r/o Village Kehdru, P.O. Bhira, Tehsil & District
Hamirpur (H.P.).

2. Rekha Devi d/o Sh. Devi Ram, r/o Village Khali, P.O. Sewra Chandi, Tehsil Arki,
District Solan (H.P.) . Applicants.

Versus

General Public
Subject.—Notice for Registration of Marriage.

Abhishek Kumar and Rekha Devi have filed an application u/s 8(3) of Himachal Pradesh
Registration of Marriage Act, 1996 alongwith affidavits and supporting documents in this court on
dated 23-03-2024, stating therein that they have solemnized their marriage on 18-10-2023 at
H. No. 270C, Block Altus, New Chandigarh, SAS Nagar, Mohali, Punjab and same could not be
registered under act ibid within stipulated period inadvertently.

Therefore, the general public is hereby informed through this notice that any person having
any objection regarding this marriage, may file his/her objection personally or in writing, before
this court on or before 06-05-2024. In case no objection has been received by 06-05-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 26-03-2024.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division, Hamirpur (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Kasauli,
District Solan (H.P.)

1. Sh. Rajeev Kumar aged 21 years D.O.B. 24-05-2002 s/o Sh. Kamal Kant, r/o Village
Nehar, P.O. Badhalag, Tehsil Kasauli, District Solan (H.P.).

2. Smt. Babita Kumari aged 20 years D.O.B. 23-11-2003 d/o Sh. Narender Kumar, r/o
Village Ukhu, P.O. Lagdaghat, Sub-Tehsil Ramshehar, District Solan (H.P.).

Versus
General Public
Notice u/s 15 of Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
Court from Sh. Rajeev Kumar s/o Sh. Kamal Kant, r/o Village Nehar, P.O. Badhalag, Tehsil
Kasauli, District Solan (H.P.) (Bridegroom) and Smt. Babita Kumari d/o Sh. Narender Kumar, r/o
Village Ukhu, P.O. Lagdaghat, Sub-Tehsil Ramshehar, District Solan (H.P.) at present Smt.
Babita Kumari w/o Sh. Rajeev Kumar s/o Sh. Kamal Kant, r/o Village Nehar, P.O. Badhalag,
Tehsil Kasauli, District Solan (H.P.) for the registration of their marriage u/s 15 of the Special
Marriage Act, 1954. The applicants, have further declared in their affidavits dated 19-01-2024 that
they have solemnized their marriage on 18-01-2024 with each other. Before taking further action in
the said application, objections from the general public are invited for the registration of this
marriage, objections in this regard should reach to this court on or before 20-04-2024 failing which
the marriage shall be got registered as per the provisions of the law.

Issued on 20-03-2024 my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Kasauli,
District Solan (H.P.)

1. Sh. Rahul Rai aged 26 years D.O.B. 07-06-1997 s/o Sh. Hari Prasad, r/o HIG-4, Sector
1A, Parwanoo, Tehsil Kasauli, District Solan (H.P.).

2. Smt. Aliza aged 25 years D.O.B. 16-11-1998 d/o Late Sh. Ramesh Kumar, /o H. No.
1087, Bharat Nagar Kalka, Tehsil Kalka (HR).
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Versus

General Public
Notice u/s 05 of Special Marriage Act, 1954.

An application under section 05 of the Special Marriage Act, 1954 has been received in this
court from Sh. Rahul Rai s/o Sh. Hari Prasad, r/o HIG-4, Sector 1A, Parwanoo, Tehsil Kasauli,
District Solan (H.P.) (Bride groom) and Smt. Aliza d/o Late Sh. Ramesh Kumar, r/o H. No. 1087,
Bharat Nagar Kalka, Tehsil Kalka (HR) at present Smt. Aliza w/o Sh. Rahul Rai s/o Sh. Hari
Prasad, r/o HIG-4, Sector 1A, Parwanoo, Tehsil Kasauli, District Solan (H.P.) for the registration
of their marriage u/s 05 of the Special Marriage Act, 1954. The applicants, have further declared in
their affidavits dated 24-08-2023 that they have solemnized their marriage on 29-07-2023 with
each other. Before taking further action in the said application, objections from the general public
are invited for the registration of this marriage, objections in this regard should reach to this Court
on or before 20-04-2024 failing which the marriage shall be got registered as per the provisions of
the law.

Issued on 19-03-2024 my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Kasauli,
District Solan (H.P.)

1. Sh. Ajay Kumar aged 26 years D.O.B. 13-11-1997 s/o Sh. Hari Prasad, r/o Village
Shilora, P.O. Masulkhana, Tehsil Kasauli, District Solan (H.P.).

2. Smt. Muskan aged 20 years D.O.B. 26-03-2004 d/o Sh. Krishan Kumar, r/o Village
Santokhi, P.O. Ganeshpur, Tehsil Narayangarh, District Ambala (HR).

Versus

General Public
Notice u/s 15 of Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
Court from Sh. Ajay Kumar s/o Sh. Hari Prasad, r/o Village Shilora, P.O. Masulkhana, Tehsil
Kasauli, District Solan (H.P.) (Bridegroom) and Smt. Muskan d/o Sh. Krishan Kumar, r/o Village
Santokhi, P.O. Ganeshpur, Tehsil Narayangarh, District Ambala (HR) at present Smt. Muskan w/o
Sh. Ajay Kumar s/o Sh. Hari Prasad, r/o Village Shilora, P.O. Masulkhana, Tehsil Kasauli, District
Solan (H.P.) for the registration of their marriage u/s 15 of the Special Marriage Act, 1954. The
applicants, have further declared in their affidavits dated 21-03-2024 that they have solemnized
their marriage on 06-07-2022 with each other. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage, objections in this
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regard should reach to this court on or before 22-04-2024 failing which the marriage shall be got
registered as per the provisions of the law.

Issued on 22-03-2024 my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Kasauli,
District Solan (H.P.)

1. Sh. Sunny Tanwar aged 37 years D.O.B. 15-02-1986 s/o Sh. Beli Ram Tanwar, r/o
Village Bishanpur, P.O. Kuthar, Tehsil Kasauli, District Solan (H.P.).

2. Smt. Anjani aged 37 years D.O.B. 27-04-1986 d/o Sh. Narayan Dass, r/o Village
Chewla, P.O. Rounri, Tehsil & District Shimla (H.P.).

Versus

General Public
Notice u/s 15 of Special Marriage Act, 1954

An application under section 15 of the Special Marriage Act, 1954 has been received in this
Court from Sh. Sunny Tanwar s/o Sh. Beli Ram Tanwar, r/o Village Bishanpur, P.O. Kuthar,
Tehsil Kasauli, District Solan (H.P.) (Bride groom) and Smt. Anjani d/o Sh. Narayan Dass, r/o
Village Chewla, P.O. Rounri, Tehsil & District Shimla (H.P.) at present Smt. Anjani w/o Sh.
Sunny Tanwar s/o Sh. Beli Ram Tanwar, r/o Village Bishanpur, P.O. Kuthar, Tehsil Kasauli,
District Solan (H.P.) for the registration of their marriage u/s 15 of the Special Marriage Act, 1954.
The applicants, have further declared in their affidavits dated 12-12-2023 that they have solemnized
their marriage on 25-04-2021 with each other. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage, objections in this
regard should reach to this court on or before 22-04-2024 failing which the marriage shall be got
registered as per the provisions of the law.

Issued on 22-03-2024 my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Kasauli,
District Solan (H.P.)

1. Sh. Ankur Sharma aged 43 years D.O.B. 15-12-1980 s/o Sh. Vinod Kumar, r/o EWS
H. No. B1, Block No. 4, Sector-1, Parwanoo, Tehsil Kasauli, District Solan (H.P.).
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2. Smt. Neeraja Bhardwaj aged 42 years D.O.B. 07-05-1981 d/o Late
Sh. M.P. Bhardwaj, r/o V.P.O. Guga Saloh, District Kangra (H.P.).

Versus

General Public
Notice u/s 15 of Special Marriage Act, 1954

An application under section 15 of the Special Marriage Act, 1954 has been received in this
Court from Sh. Ankur Sharma s/o Sh. Vinod Kumar, r/o EWS H. No. B1, Block No. 4, Sector-1,
Parwanoo, Tehsil Kasauli, District Solan (H.P.) (Bridegroom) and Smt. Neeraja Bhardwaj d/o Late
Sh. M.P. Bhardwaj, r/o V.P.O. Guga Saloh, District Kangra (H.P.) at present Smt. Neeraja
Bhardwaj w/o Sh. Ankur Sharma s/o Sh. Vinod Kumar, r/o EWS H. No. B1, Block No. 4,
Sector-1, Parwanoo, Tehsil Kasauli, District Solan (H.P.) for the registration of their marriage u/s
15 of the Special Marriage Act, 1954. The applicants, have further declared in their affidavits dated
15-02-2024 that they have solemnized their marriage on 31-07-2010 with each other. Before taking
further action in the said application, objections from the general public are invited for the
registration of this marriage, objections in this regard should reach to this Court on or before
24-04-2024 failing which the marriage shall be got registered as per the provisions of the law.

Issued on 22-03-2024 my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

CHANGE OF NAME

I, Vidya Devi w/o Hira Singh, r/o Village Shil, P.O. Jagjit Nagar, Tehsil Kasauli, District
Solan (H.P.) have changed my name to Bimla Devi.

VIDYA DEVI

w/o Hira Singh,

r/o Village Shil, P.O. Jagjit Nagar,
Tehsil Kasauli, District Solan (H.P.).

CHANGE OF NAME

I, Anuja Mahajan w/o No. (114185n) Ex. POME Rajesh Kumar, Village Sevkara near
Balaji Hospital, P.O. Kangra, Tehsil & District Kangra (H.P.) declare that I have changed my name
from Anuja to Anuja Mahajan. Further now onwards my name Anuja Mahajan is entered in all my
relevant records. Concened note.

ANUJA MAHAJAN
w/o Rajesh Kumar,

Village Sevkara near Balaji Hospital,
P.O. Kangra, Tehsil & District Kangra (H.P.).
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CHANGE OF NAME

I, Narinder Singh s/o Sh. Surjeet Singh, r/o V.P.O. Ghangot, Tehsil Barsar, District
Hamirpur (H.P.) declare that in Matric Certificate issued by CBSE Roll No. 17247339 passes in
03/2022 of my son Nishant Chauhan my name wrongly entered as Narinder Chauhan whereas my
correct name is Narinder Singh. Please note.

NARINDER SINGH

s/o Sh. Surjeet Singh,

r/o V.P.O. Ghangot,

Tehsil Barsar, District Hamirpur (H.P.).

CHANGE OF NAME

I, Harsha Garg (New Name) d/o Sh. Vinod Garg, r/o Village Kothi, P.O. Kunihar, Tehsil
Arki, District Solan (H.P.) declare that I have changed my name from HARSHA (Previous Name)
to HARSHA GARG (New Name) all concerned please may note.

HARSHA GARG

d/o Sh. Vinod Garg,

r/o Village Kothi, P.O. Kunihar,
Tehsil Arki, District Solan (H.P.).

CHANGE OF NAME

I, Pardeep Kumar s/o Ram Daur Yadav, r/o New Vedic Hotel, NH-22, Kumar Hatti, Solan
(H.P.) have changed my minor son's name from Hrithik to Ritik.

PARDEEP KUMAR

s/0 Ram Daur Yadav,

r/o New Vedic Hotel, NH-22,
Kumar Hatti, Solan (H.P.).

CHANGE OF NAME

I, Kirti D.O.B. 31-07-1994 d/o Yashpaul Singh, r/o Village Athwan, P.O. Amb, District
Una (H.P.)-177203 have changed my name to Kirti Minhas, dated 04-04-2024 before notary
Madan Lal.

KIRTI
d/o Yashpaul Singh,

r/o Village Athwan,
P.O. Amb, District Una (H.P.).
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